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This is an extraordinarily important matter 
like irrigation and water requirement for the 
country for the last 45 years that we have 
experienced, and this is the kind of reply. It 
makes it very difficult to ask a supplementary. 

However, this arose from a report of the 
UNI. quoting the hon. Minister by name : 

'Union Water Resources Minister. 
V.C. Shukla, told UNI that the States and 
Union Territories have been asked to 
prepare their irrigation schemes. 
Government has launched a new 
irrigation policy. The new irrigation 
policy, according to Mr. Shukla, was 
launched after the Irrigation   Ministers'   
Conference." 

This came in the newspapers on the 2nd of 
November. There have been editorials on that 
from the 5th of November onwards. And now 
the hon. Minister says that there has been no 
such policy even but  that  steps have been  
initiated. 

 May I ask first whether the report which came, 
has any truth in it whatsoever or there is 
none. Thereafter I will ask the further 
supplementary. 

SHRI V.C. SHUKLA : Sir, the reports that 
have been printed in the newspapers are a little 
inaccurate. What was said actually was that a 
national policy on irrigation management was 
being formxi-lated in consultation with the 
State Governments. And this, irrigation mana-
gement, is certainly different from the  
irrigation policy itself which was agreed  upon 
and which has been in operation  since 1987 
when the national water policy was adopted 
unanimously by the country. Within the 
framework of that national water policy, this 
national policy on irrigation management has 
been drafted, it was discussed in the Irrigation 
Ministers' : Conference in September. After that 
the Parliamentary Committee attached to the. .. 

SHRI VIREN J. SHAH : Whatever be  the 
national management policy, is there  any 
additional hectares to be covered, or ' is it the 
same ? 

SHRI VIREN J. SHAH : Sir, may I draw 
your attention to the question and the answer-
.    If you see    the    answer,    it 
says  : 

"However,  steps     have    been     initia 
ted.......... 

"The thrust of the policy    will he on 
proper  management.... 

The period by which the target will be 
achieved has not been finalised." 
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SHRI V.C. SHUKLA : There is no 
additional hectare to be covered. What has 
been mentioned in the newspapers is the 
ultimate irrigation potential in the country; 
113 milion hectares is the ultimate irrigation 
potential in the country identified, but 
erroneously that has been mentioned as if that 
is the additional irrigation potential that is 
going to be created by this particular policy. 
This particular policy, as I have stated in my 
main reply, is for efficient management of the 
irrigation potential which is already there and 
whatever will be created in future. This is the 
main thing. So, there is some avoidable 
confusion created by a little erroneous Press 
report. It is regarding the national policy on 
irrigation management, not irrigation policy as 
such which was finalised in  1987. 

SHRI VIREN J. SHAH : Sir, let us take the 
irrigation management aspect. Would the hon. 
Minister kindly indicate to this House as to 
what basic changes are being done now or 
being contemplated for better management of 
water resources and irrigation particularly in 
the context-of our slow pace of irrigation work 
which has been taken up and in the context of 
loss of water and water not even reaching the 
fields ? I believe that nearly 8 million hectares 
of land do not receive water despite money 
being spent on irrigation projects because of 
the final schemes of the canals not being put 
into effect and we lose out. What are the 
specific steps you are taking for better 
management  of water resources ? 

(b) In the on-going major projects like 
Tehri where foreign aid was to come over 80 
per cent from the former Soviet Union, we 
have spent Rs. 700 crores. How are you going 
to plan for better management in the next five 
years to see that this becomes effective ? 

SHRI V.C. SHUKLA : Sir, sahemes like 
Tehri are not covered by this national policy 
on irrigation management. What I stressed 
earlier was that the efficiency of the existing 
irrigation schemes of the country has to be 
improved. The main thrust areas that the hon. 
Member has asked for are the cropping 
pattern,—that we have to see, while seeing   
the   proper 

 utilisation of irrigation water,—the techni-l 
ques of water application. Then, the | water 
rates for different crops. The aim is to ensure 
proper water management in the command 
areas and this command area management is 
the most crucial thing as far as the irrigation 
management is concerned. This command area 
management has to be given a new thrust and a 
proper back-up. This is how this has come up. 

T will give you the objectives also which 
have been enumerated in this policy paper. 
The first objective is maximum agricultural 
production per unit of area where water 
potential is in excess of the land potential.    
This is the first objective. 

The second objective is maximum pro-
duction per unit of water where land potential 
is in excess of the utilisable water potential. 

The third objective is maximisation of 
service area in the drought-prone regions. 
These are the three objectives which have 
been put forward in this water irrigation 
management plan that has been given to the  
States. 

SHRI VIREN J. SHAH : What about 81/2 

million hectares of land for which money has 
been spent, irrigation canals are there, but it is 
not benefiting ? 

SHRI V.C. SHUKLA : Sir, it has been 
stated several times in this House that there is 
a difference between the irrigation potential 
created and the irrigation potential utilised. 
We are constantly trying to bridge that gap. 
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SHRI JAGMOHAN : Sir I would like to 
know what me Government is doing to ensure 
that there is no excessive use of ground-water 
potential by rich farmers as a result of which  
the level of ground-water goes down and poor 
farmers are not able to utilise their tube-wells. 

SHRI V. C. SHUKLA : Sir, this is a serious 
problem which has been noticed in some parts 
of the country where there has been excessive 
exploitation of the ground-water potential. 
This has resulted, in sea-coastal areas, in 
ingress of salinity because the sea water has 
been pumped out. And, in several areas, more 
hand-pumps have been installed and are being 
worked than the ground-water can support. 
Therefore, several proposals were examined in 
this Ministry about limiting the number of 
tube-wells and we have not yet come to any 
particular conclusion because there are very 
complicated questions involved in this matter. 
The State Governments have been consulted 
and we will certainly try and find out some 
ways and means. We do not want to impose 
any legal restrictions on boring of tube-wells 
because they will create more problems than 
will solve. But, barring that legal method, we 
will try and find out methods by consensus 
betwen the State Governments and the Central 
Government to see that the ground-water is 
properly utilised in conjunction with the 
surface frrigation water and the ground-water 
recharge system is also installed and utilised 
properly so that wherever there has been an 
alarmng lowerng of ground-water level, that 
can as incbarged and brought to the normal 
level. 
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SHRI V. GOPALSAMY :    Mr.   Chairman, 
Sir, the lion. Minister stated that the 
Government has decided to adopt a policy for 
irrigation management.    1 would   like ■to 
know from the    Minister whether   the 
proposed   policy  will   formulate  measures to 
tap all the irrigation potential of nature to     
help     the     farmers.     For   instance, 
enabling  the  farmers    of    South    Tamil 
Nadu    to   get   the full   benefit   of   the 
swaters   of  the   west-flowing   rivers   which 
arc going waste into the Arabian Sea. Also. 

1 would like to know from the hon. Minister 
whether measures will be taken to make the 
drought-prone areas less vulnerable through 
water preservation and drip irrigation. 

SHRI V. C. SHUKLA : Sir, although) this 
supplementary doesn't concern this question, 
I would like to state that efforts are being 
made to divert certain west-flowing; rivers to 
the drought-prone areas of Tamil Nadu and 
we have made efforts for making an 
agreement between the Governments of 
Kerala and Tamil Nadu and our efforts, 
though slowly, are succeeding and we hope 
that ultimately an agreement could be mad© 
to utilise these waters which, flow westward 
and which are not utilised to the full extent 
and if they could be diverted eastward and 
could be utilised in the eastern region where 
water is required, it would realy be beneficial 
for this region. 

As far as the question on the drought-prone 
areas is concerned, this is precisely what we 
are doing about drip irrigation, about sprinkle 
irrigation. All these modern methods lead to 
conservation of scarce irrigation water and 
the new irrigation management policy is 
laying proper emphasis  on this  particular 
aspect. 

SHRI O. RAJAGOPAL : Mr. Chairman, 
Sir, hon. Minister mentioned that the target for 
irrigation is 113 million hectares. F would like 
to know the break-up as to how much out of it 
is for major irrigation, how much for medium 
irrigation and how much, for small irigation 
schemes and the cost thereof. 

■ SHRI V. C. SHUKLA : Sir, the ultimate 
irrigation potential of the country has been 
estimated at 113 million hectares and I will lay 
a statement on the Table of the House so that 
the entire information is available to the hon. 
House regarding the whole country. 

SHRI S. K. T. RAMACHANDRAN : Sir, 
the optimum use of available water resources 
is the Government object, whatever may be 
its policy. They have formulated so many 
projects and schemes to cannect inter-State 
rivers. They have carried out a survey to find 
out the feasibility of linking inter-State rivers 
but these schemes could not materialise 
because one among the      States   concerned 
objects    to 
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such schemes. The basic impediment seems to 
be in the Constitution itself. Unless an 
amendment in the Constitution is made, 
nothing can materialise in this regard. I would 
like  to know from Government whether they 
would come forward to make the inter-State 
rivers a Central  subject. 

MR. CHAIRMAN : 1 am afraid it is a 
separate question. 

SHRI S. K. T. RAMACHANDRAN : Sir, it 
relates to irrigation. It is a very important 
question and it relates to irrigation. It comes 
under irrigation and so many projects arc 
stopped bceause of this. 

MR. CHAIRMAN : I am afraid it is not 
directly related to the present question. It is 
another question. 

*63. [The Questioner (Shri P. Upendra) 

was absent.   For answer vide col. 35 infra] 

Projects to prevent Salinity Ingress in 

Gujarat 

*64.     SHRI     MOHD.     KHALEELUR 
RAHMAN   :  † 

SHRI CHIMANBHAI MEHTA  : 

Will  the Minister of   WATER RESOU-
RCES be pleased to   refer to the   answer 

 to Starred Question 261 given in the  Rajya 
Sabha on the 13th September, 1991 | and state : 

! (a) what is the area covered by salinity i 
ingress on sea coast, desert area ond other  
Khar lands; and 

(b) what projects have been prepared  and  
implemented  for the  above purpose ? 

THE MINISTER OF WATER RESO- 
URCES (SHRI V.C. SHUKLA) : (a) ! The 
areas covered by Salinity Ingress in  Coastal 
Area, Desert and other Khar  lands of Gujarat 
are 10.65 lakh hectares, 

23.3 lakh hectares and 3.02 lakh hectares 
respectively. 

(b) A   Statement is laid on the   Table of 
the House. 

Statement 

(i) Salinity Ingress Prevention Scheme ; with 
Dutch Assistance is under formula- tion which 
seeks to prevent the  lateral  salinity ingress of 
sea water in lower aqui- fer along the 
Saurashtra Coastal line in Amrali,  Bhavnagar 
and Kachesh districts. 

 (ii) The position of the projects pre- pared and 
implemented is as under :— 

 

On Desert Area: NIL 

†The question was     actually asked on      the floor of the House by Shri Mohd. Khaleelur 
Rahman, 


